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1,172,244, He wee evsorted 2s T"halasi in 1951 and
furtrher zrcmoted 2g temrorcry lifter w.e.f. 2.2.%F.
hcecorcirg to the res ondents, the ap»nlicant resigned
frem service and his resignation was accested w.e.f.
7.€.¢7. Tt is further stated y the respondents that
the agrlicent not heiég a rension o_tee, a sum of
%,1878.50 on éccount ¢f Prcvident Funéd and 8.1000.50
on account of £.C. tr ¥.FP. wrs zaid to him in the

sresence of a Cavettef Cfficer ¢nd two witnesses.

4. "he a.plicent in his rejoinder hes denied
thcse paymerts and fﬁrfher states thet the cuthorities
kroke their silcrce gnly cn 18.12.89 statina that

he wes non-.ersion steff erd his cues has teen paid

in July 19¢7.%¢, +harefore, 2rgues that tbe C.A. is

ne withir lirit atioh.

<. '8 are not corvincerd ty the contention of the
azplicont. It is clzar +h+ the matter relates to
167C's es the relief ie cleimed since then i.e. long
refore thie “ribunel]l wrs estaklished. The C.a.,
therefore, cleerly zttrects the rrovisions of Sec.?1(2)
of the ...7. ct reletirg to limitetion,and 4is hit
Ly the same. It z2lso needs nc em .hesis that the

a; licant himself hes been res.onsikle for the
inorCinete dela’ «ndé lu ches in _referring hie claim
Erfore & judicial forur. It is also noteworthythat
annexuvre cnclosed -y the azplicent with hics C.A.
mentioring therein ckout the payments made to him in
July 1¢€77 is coted 2.12.96 while the C. @. hes been
£filcd in 1992 i.c, kevoré cone end half years. On

this grouvrd fls~ the C.z., is berred v liritation.

Arn actition:l esrgc+ is the thoto conirs of the service
recorcs & ~eyed by the resrondents with their reply,
vhrich irdicetss the s netion of +he amounts foundé due
an¢ “evarle to thr 2-2lic-nt. Tn viev of these
circivmetances, wa £ind *he cleaim of +the a licsnt es
lac ing in merit ¢s alsc berred by limitatior., The
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